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CENTRAL ADMil>llSTRATJ:V'E TRDUNAL 
ALLAi ..ABAD SB NCH : ALI.AHABAD 

Originnl ~pplicat ion No .626 of 2005. 

Tuesday, t h is the 31st day of May,2005. 

Hon'ble Mr .A.IC .Bhatna gar , J .M. 

Smt. Somar i Devi , 
W/o Ram Adheen , 
r esident of Vil l age -Chikaniyadih, 
r>ost Gh u r apali, 
District Sant !<:abir Na 9ar. 

( By Ad\TOCa te : Shri B. 1'1.t·lishra) 

Ve r sus 

1 . Union of India, 
throug h General Manager. 
N .E. Ra ilv1ay, Gorakhpur. 

2 . Divisiona l Rai l way t-Ianage.r , 
l' . • E . RAil,.,ay, Luc know . 

•••• Applicant. 

3. Financ ia l Advisor and Chie f Accou~t Officer, 
t~ .E. Ra il'\vay, Lucknow. 

4 . Manager, State Ban k of India, 
Branch Mehdaw~ l~ Distt . Sant Kabir Nagar . 

( By Advocate : Shri A . K.Gaur) 

0 RD E R 

By Hon ' ble Mr. A .~ . Bhatnagar, J . ~1 . • • 

• ••• Resoondents. -
- ._ 

By this OA , the a pplicant has prayed for a direction 

to the respondents to ensure payment of f amily rension t o the 

a ppJ. icant on the death of l'\er husband Sri Ram Adheen. I t is 

further prayed that the respandents be directed t o decide 

tho application of the appl icant dated 15.6.2004 pending 

before them expeditiously. ,., 
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2. According to the ap~li~nt her husband Late Shri 

R"m l\dheen ,.,as posted as Hend Trolly Man at 1:orthern East 

R~ il\>1ay. Lucknow. He r"'tired on 30.6.2000 from t he r ailway 

service on attaining the ~ge of surorannuation. He was also 

r egul arl y r~ceiving pens ion from tho department since 1.7.2000 

,.,hich is evident f r om l etter dated 3.7.2000 (Annl)xure-I). 

Unfort unate l y the husband of the applicant died on 3. 4 .2004 . 

The grie v ance of the a pplica•1t i s t hat inspitFJ of the fact 

that t he a pplicant by way of a pplicat ion dated 15.6.2004 has 

a ppl ied for grant t>o her f a1nily pension for which she is 

l ega lly entit l ed but no a ction so f a r has been taken by the 

6 t department . 

, 

3 . Durll1g the course of t h:! arguments . le~rned coun~e l 

for t he a pplicant submi t t ed th;:;t the applicant "Till be 

satisfied if his a pplication d ated 15.6.2004 fil ed as 

Annexure-5 address to respondent !~o .3 i.e. Financial 

Advisor and Ch i e f Account Of f i c er• ? . :: • Rail t1ay • Luckno1-r 

is dec ided by a reasoned and soe a king order ~s p~r r u l es 

\'Titl1 i n a spec ified per iod. 

4 . Aft e r hearing t he c ounse l for t he parties . T am 

o f the •1iew t l1at t h i s OA c an be disposed of at the initial 

stage itself by issuing a dire ction to the Compet ent 

Authority \'Tithout c ? lling for c o unter affidavit. 

s. Accordingly. t he OA i s dispos ed o f with direction 

t o Competent Authority/respondent t-10 .3 i. e . Financial 

J\dv d.sor and Ch i e f Account Office r, r· . E . Ra il1.-ray. Luc kno\-r 

t o dec i de t he representation of the a pplicant dated 

15 . 6 . 2004 (AI!'1E>xure-5) by a r easoned and s peaking ord0 r 

\·rithin a per i od of three months f r on1 the date of r e ceint 

of cory of thi s orde r . The a pplicant may f ile a f resh 

r epresenta t jon along\'1 i th c opy of this order to facilitate 

the process of payme~t o f the p.~nsionary ber. e fits of the 

dece~sed empl oyee . No order as to cos ts . 
./ 

\ VII ., 
MEt.fB J.~n ( J) 
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